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Revision of Electoral Bolls 

2119. SHRr AJ IT KUMAR SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state; 

(a) whether the revision 01 elsiAo-ral 
rolls in the different States and 
Territories of India has been completed1 

(b) whether Government have de 
cided. the dates for the next general 
elections to the Lok Sabha; and 

(c) whether . the "electoral rolls of 
Assam are being revised on the basis of 
the 1971 electoral rolls? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL): (a) 
Election Commission has intimated that 
the revision of electoral rolls in all States 
and Union territories except the State cf 
As^am and a few constituencies in 
Jammu and Kashmir with reference to 1-
1-1981 as the qualifying date has since 
been completed. 

(b) No, Sir 

(c) The Commission addressed the 
Governme-i. of Assam for ascertaining 
whether the State Government would be 
able to undertake revision of the rolls in 
the entire State by taking 1971 electoral 
rolls as the basic document and bringing 
them up-to-date. The Commission has 
int.unat«H that it is awaiting the reply of 
the State Government in '.he matter. 

 

 


